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for implementation of tbe targeted
annual programme should be specifically
assigned to administrative officers and

employees  concerned  with  the
Departments'."

The motion was negatived.

MR. DEPUTY CHAIRMAN The

question is

6. "That at the end of the Motion, the
following be added, namely

'and having considered the same, this
House is of opinion that if any employee
fails to achieve the specific task assigned
to him, steps should be taken against the
employee concerned'."

The motion was negatived.

MR. DEPUTY CHAIRMAN The
question is :
7. "That at the end of the Motion,

the following be added, namely :—

'and having considered the same, this
House is of opinion that adequate staff
as required at Headquartei-s and in
States by the office of the Commissioner
for Scheduled Castes and Scheduled
Tribes, should be provided without

" n

delay'.

The motion was negatived.

MR. DEPUTY CHAIRMAN
question is :

The

8. "That at the end of the Motion, tlie
following be added, namely :—

'and having considered the same, this
House is of opinion that the State
Governments in general and the Central
Government in particular have miserably
failed to implement their own decisions
regarding uplift of Scheduled Castes,
Scheduled Tribes and other Backward

"

Classes'.

The motion was negatived. MR. DEPUTY
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Steep fall In Price of Cotton (Contd.)

MR. DEPUTY CHAIRMAN : Shri Deorao
Patil.

st WISy s wml  fmE, Qe w9
WIET | O &7 W4 @G@mEd A 4 qeew
W 9 aa et fafees mam & @
9 | 3% 9 A % J=T G 6T Q@ 91|

MR. DEPUTY CHAIRMAN : No, he has
replied to Mr. Shekhawat. The next man was

Mr. Deorao Patil when it closed. I know, I was
in the Chair.

it W19 ST FaT: ST &4 faET 3 ¢
A Syaeamfy oA 2 o ¥
Wt witew g it wara ag R

MR. DEPUTY CHAIRMAN : Ifyou
are not satisfied, that is another matter. But he
has replied. I was in the Chair. 1 know what
happened. He did reply. If you are not
satisfied, it is a different question. But he has
replied to Mr. Shekha-wai and 1 closed the
matter there.

Y w1t Tog wiwm=a - 29 AT 3R AW
q aferwrer @ X
oY TTOITTYr . 7HA 9F qWWT &1 %
71 Tz feaz, e we sfawT 6
frae a7, & g W@, mw wfaw
WA W

ot gugwrefe - a@r T @ 3 et

ot SETIA I wEAl (399 93w amr @,
T 0 IfT quw W IEvew grfew W R
WoFA, T o7 owmfa A, afem o
oA KT AT A AT AT 91 ag FaEe
v Zfer & f& s @ A W wwAIEE g
SR QA ATE W OIET TE 9T 91T Wi
A e O f§ owe A s=fmenw
w1 wmw oAt 3Ev fam a0 W 9f=A wuw
w9 ;

A1 FTE ST B
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MR. DEPUTY CHAIRMAN : No, no. ot Favm qifew . wamfa  wdEn,  wae
oy Gd aeg & fAUar AmEqe St sy

I am very clear on this because I know that the ®TaT & | &qmr a1 g4 & @w sarar faa
Minister had replied to Mr. She-khawat. May be s =y T WY T AR T8 A
you are not satisfied; that is a different matter. N y - .
MR. DEPUTY CHAIRMAN : Because some & | 1< %81 M0 &1 25 17 & o0
feae &1 AT WrRE W omm 3 49 W

Wl wImweT AW AW AWM RS fie oomd § ol femer & owre @ oW W
& a1 awedw @i fEer w7 frga Y78 & qm amr ® @ wE § e
wt Sir3R syrer @t st fufree @l % W 1 @ g W S
5w ww i few oar Tﬁﬁwﬁ‘r“&mg{‘%}gnrz.mmﬁ
fRrare ZEr sy A e, gfern, e,
st @ Tm ;o ATET 1 o fEREen WS TRW NI WgdE §OAwRAT Wi
arfem AT WE gAT @ WO wwreawmd & A
people wanted that the Minister, Mr. fax | WOt OO, 197374 FH—

Chattopadhyaya, should take up the Calling - N erfrR =
Attention motion. frame weax # A e airh gt
MR. DEPUTY CHAIRMAN : No, Mr. Tyagi. & ®IT S/ 1974-75 # =91 5@l & @1

I am very sorry that you aro trying . . . wiiz gt 8, AT & W I A1 A T
fv oo & @i 39 0 A & | R
) ¥ AmMEY swgrde @ afes dar 7 g

(Interruptions) R T Swirciz e owE aE gE § ar
MR. DEPUTY CHAIRMAN : I am very clear 7077 %1 #ATH & s« w7 &7 &

on this. I was sitting in the Chair then. It was % #me & wEs 7 4 |
not a different person.

SHRI O. P. TYAGI: I am also very sorry.

. . "ReSonerativg price for kapas will  be
At @ T gwAnfy s, & oA given to the cultivators."

wer oy owgdy e § R oo e @ @ 8 W e @ oww
ez & are & w5 fomd fao oo & damEm a ¥ M A § Graw frowma
?mﬁwarlmwﬁwa@rz‘rm P R
ikl fenw, fgqee wrer Wt drgges gren &
MR. DEPUTY CHAIRMAN : Mr. Rabi Ray,I“:m W TR @IEA § OIAET GTEA A AR

am very clear that he had replied. Mr. ; !
Shekhawiit may not be satisfied. That is aEIIEI oAt g fn femwn afea s

different question. But you cannot say that he #&7 &, Tatfesg wrgq sza & aw frars
had not replied and, therefore, he should repeat gy 3 e Tx oqrfgm G padite g
10 z

the same performance. Yes, Mr. Deorao Patil. N
P fear, w1 uw foiegm o fen g oo

W TG s A Wit oaww g & oW
faat wgw & a@ fewr @ faog
afgn 1+ e ®; oafefafy 3 7 sfenan
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¥ a1 st ey, dym ¥ W@ AT
ay, @i & we dfaw | FOW OF
wg Wi & fre @ & 1 § sEar S
7 og o afdfeafy @ W R AR oA F
fan qz wAr wifge fe gz 9w ma w0
s o g !

5 p.M.

§ am% wamar Amar §owitE AT 9m
AT T AEN & | WA FNIH W T
argw wufea ufrw fisr wfas &1 2 0
fam gro gEnfzd 7 % 4D 9T ST
wifez & faaw afr a% o ama at £
faa wifes & =y 07 At fdaor @l &)
w ad 33 fas wifast & 8o wfma @

e faei § sar &1 omr & oW1 g
wiE aimET TEr ¥ o1 vewmfa o, &
g fdma son s § fF WA ¥
qdw # waw fafaer & EvmEnd slimt
A oz gt a4 % a@T & 200 AW AIG
FUH T AATE U GAT | WA § "G
# qurg & AEt wAr & W 3w 89
yaAr &7 AT fF oTW R W W oawma &1
geEd &9 gem 7 3 81 0% A %t

LR T ]

e g o g 1 faw owifewi & R
# wn v Fw 4 whiwd dwenE
wfgom § fasm .

HRI N. G. GORAY : It is not twenty. It i
forty-five

ot 3qq arfew (RTO ) ¢ TR GAT
frar & e Ty s @) AiET W oAEE
feqr sTAWT | =T gTE & WTEM g
sfan fr fgzens § afn wyF so@
ar et 3 fe T wAE T % NE
qIwwAr Agt 3 1 W A F FEgs A

qgT ¥ FreA w5 o7 fewrw o andt ¥
I AdrAl 97 gmT & 5 dqw F wum
T 9EA ¢ oA fTEm 1 gwE S
w1 3fem wer W fewr & wer oA A
F21 2 5 sma § W wow aJgr fai s
a1 ¥l a9z AU T A0 W qg ATET |
g am & 7w A g 1 Ko7 T g
fe avm ¥ w3 wgmr A foms aug ¥
THE K W AT A AG | O GEFT qATL
ar for wfowl # @@ @@ quaEt @
fear amm ¢ 1 AR T SeR # amE-
fagmr 1 wue W@ @ 1 ag e wmiayg
fer W ¢ oArfw femmel €1 s &Y
Fea w8 b &% 1 wafan do WY
Hrg az Fat oW gm@ @@ wim
& feEl 70 3% agw e Sfm gw
fraifra fom A | & ag g s
i 5o @ § geT o fTaw fasg
wolt wifel T womT M o3 wW
el afgd ) WR L SiE fad
Central Government should formulate a
workable scheme and efficient institutional
framework which ensures remunerative price to
kapas. Such scheme should rationalise
collection of Kapas, processing and sale to
climinate  unnecessary  middlemen  and

excessive market charges and speculation and
malpractices of the vested interests.

S

FIH A Wz SeeiEs Srew s g g
T AT ¥ § v e @ g I aEAr g @
TE AEr § AmEw A HOSqW %7 fiwa
1 § gz Fwmr 9w oWT wwe feei
mAEz wE wifer BERw R AR wR )
Reeently mia sfewn il afewr w%dr
i e foawem am e o ag g—

=
7

"Next only to foodgrains, the policy
in regard to production and distribution
of textiles is of crucial importance to
the masses. The two components of
textile polks that have either been neg-
lected or have proved ineffective in the past
relate to eliminating speculative prac-
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tices in regard to purchase of cotton on the
one hand and a check on the proliferation
in the variety of textiles produc-ced and
that too increasingly of the elitist
orientation on the other. With the advance
in the technology of cotton production it is
possible for us to produce adequate cotton
to clothe our masses and to step up exports.
Based on a remunerative price fixed for the
grower, a range of minimum and maximum
cotton prices for the mills should be
worked out and enforced in order to
eliminate unhealthy and speculative
practices in the supply of cotton to the
mills. Procurement through public and co-
operative agencies should be stopped up.
Varieties of textiles should be drastically
curtailed ..."

SHRI RAJNARAIN : What ia the remu-
nerative price?

ot Igew wifew @ & ag wEAr AmEAr
f o Ttfea s wwere faifer &@
v Fum @dza & fav @z wir A
UHRTA  F FTEd wICETONT TR gfEar
T 1 wgETR Efadi Wi &1 ST
ECTIE 1L

MR. DEPUTY CHAIRMAN : Yes,
you conclude now. v& if +HM crgir

*npnr gi

SHRr DEORAO PATIL : Sir, in view of
the fact that the Congress party has recently
resolved to protect the interests of the cotton
growers by evolving a rational and
remunerative price structure for the cotton
crop and eliminating the intermediaries, what
specific steps have been taken or are proposed
to be taken by the Govem-ment in this regard
to effectively involve ihe State and the co-
operative agencies in the procurement and
processing of cotton? Is the Government
considering the question of nationalisation of
the cotton trade and the textile industry as a
national policy and. if so, what are the details
thereof? Is il also :i fact that The monopoly
cotton  procurement scheme of the
Maharashtra Stale
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hat come to » grinding hail in view of the
cedit squeeze in particular and in other cotton-
growing States in general and, if so, why is
the Central Government not directing the
Reserve Bank of India and the ether
nationalised banks to divert their credit from
the private traders to th« State and co-
operative agencies?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :
Sir, we appreciate the points made by the
honourable Member. We are also aware that
the cotton price this year” is not as high as it
was some months back and we also appreciate
the demand that the cotton growers should be
given a remunerative price. But, Sir, two
considerations should be borne in mind.

SHRI RAJNARAIN : What?

PROF. D. P. CHATTOPADHYAYA : I
said that two considerations should be borne
in mind : The first is that because rtf the high
inflationary situation, the Government's own
priorities have changed and, therefore, the
Government's attention and tbe Government's
funds have mainly been directed and diverted
to the foodgrains sector and foodgrain
production, etc. Therefore, while we entirely
agree that remunerative prices should be given
to the growers, the first priority should be
given now to the foodgrains trade because,
Sir, food problem is the first problem. Be-
cause of the limited credit available with the
Government sector, we cannot make available
to the Cotton Corporation of Indin ;i nd to the
Mabharashtra Cotton Corporation that amount
of funds which they are asking for.

We would have been glad if we could give
that amount. But the overall credit squeeze
being there, it is not only that we could not
give any money to the Maharashtra Cotton
Corporation but even the Cotton Corporation
of India is getting very little fund. So this is
one aspect of the picture which should be
seen in the overall national context of credit
squeeze policy and  high  inflationary
situation.



221\ Calling Attention
. The other aspect that I would humbly submit
for the consideration of hon. Members is that
the remunerative price has been determined
by the Agricultural Prices Commission. They
have gone into the cost of production. They
have gone into othe: conditions. All the
experts have gone into it and the price which
has been sugges-»"xi by the A.P.C. is
remunerative price . .

AN HON. MEMBER : The price is out-
dated.

PROF. D. P. CHATTOPADHYAYA
There are two or three views in the matter. As
you know, it is an expert committee. K is a
Government appointed committee. Sir, we in
the Government are naturally expected to
give serious consideration to the conclusions
arrived at by the A.P.C.

SHRI RANBIR'SINGH : Having no re-
presentation of agriculturists.

PROF. O. P. CHATTOPADHYAYA
I would not like to comment on that. Some
agriculturists are there. But the point is that
the price level now ruling in the market is
higher than the price recommended by the
APC.

AN HON. MEMBER : That is no satis-
faction.

PROF. D. P. CHATTOPADHYAYA
But it is a fact. The fact being what it is, as
also because of the fact of credit squeeze
policy and of high inflation, we are of the
opinion that a little bit of fall in the price for
the time being should not lead us to believe
that rushing up nf too much of fund in this
sector wil help the growers, because the
growers will sell one particular cemmodity,
but if there is inflation, they have to purchase
all other commodities at high prices . . .

(Interruptions)
st sitw gt T FF OFT A AR
T FF A H FIE wATA WA OF o 7

PROF. D. P. CHATTOPADHYAYA
! say, Sir, that sometimes we are placed in.
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a situation where our option is not bet
ween hard and soft, but the option is
between hard and harder. We have been
placed in a very hard situation. But if we
spend a lot of money in a sector like this,
then also the situation will be harder for
atl of us. You would remember, Sir, that
on the floor of this very House, several
Members complained about high prices of
cotton textiles. So the interest of the con

sumers, the interest of poor consumers, who

use cotton, has also to be pre
served . . (Interruptions) It s
for mass consumption. So that

fact also should be borne in mind. Also,
the export price is to be borne in mind.
Our cotton price is now the highest in the
world. 1 repeal. Sir. that our cotton price
is the highest in the world, and our textile
price is the highest in the world, and, there
fore, we have lost heavily and very quickly
our textile market. Instead of Rs. 250
crores in the last year, perhaps we are not
getting Rs. -200 crores this year. These
al*o are hard facts. And the hon. Mem
bers must kindly bear all these facts in mind.

Tyagiji raised one very pertinent question.

it &t ferg virad . wew Saweree e
¥ wee Gwrsfon #1 favew = @ fean
297 gz faew w9 W@ fear @ fam
qE 9% FEd aded £ " fam o g%

dsar %, ug =1 dfww

PROF. D. P. CHATTOPADHYAYA :
This precisely is the question which Tyagiji
also raised and 1 was about to reply. I i would
ask the hon. Members to wait for some time. I
entirely agree that between the mills' prict and
growers' price there is some unreasonable gap.
It is a very valid point, and because of
transport, because of processing, because of
storing, there are intermediaries who are
charging an amount which'is not warranted by
their costs. So, Sir, the Government is seized
of this problem and is trying to evolve a
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formula regarding this gap, realizing the
relationship between the grower level price
and the mills' price. The Maharashtra Cotton
Corporation has itself gone into the matter
and we ourselves are also looking into it.

It is not that we are unaware of the
problem. We are looking into it. As I said
carlier, sometimes we are placed in a
situation when the option is between hard and
harder.

SHRI N. G. GORAY (Mabharashtra) : Sir, I
really had asked for a fulldress debate on this
because I had thought that the question was
really a very comprehensive one as it
concerns the farmers not only in one State but
in so many States. As cotton happens to be a
cash crop, if the farmers do not get
remunerative prices. then it is quite possible
that they will be in great difficulty. Sir, T
would like to know from the Minister one or
two points. This year the crop has been very
good. It is about 65 lakhs of bales. Does the
Government feel that this is only a freak crop
or do they think that because of our advance
in agricultural research, cotton is likely to be
produced at this level? 1 am asking this
question because if we are thinking that we
shall have a good crop almost of this size
every year, then we shall have to think in
other terms about the prices to be offered to
the farmer, because he will have a bumper
crop almost every year.

The bther point is that while talking about
the Agricultural Prices Commission, it has
been said again and again that the increased
prices of innuts have been taken into
consideration. I would like him to be very
explicit and to tell us whether he has taken
into account that the prices of fertilizers have
increased by nearly 100 per cent. So far as
the prices of tractors are concerned, I am told
on very reliable authority that the price of a
tractor has gone up to 50,000 rupees instead
of 30,000 oi 35,000 rupees. It has gone up
because of decontrol. The dealers can dictate
:my price and the farmer has to pay through
his nose. So, while fixing the prices of
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commodities like cotton and sugarcane, has
the Agricultural Prices Commission reallv
taken into consideration the phenomenal rise
in the prices of inputs like fertilizers and
tractors?

The third thing is whether they really want
to have an agency like that which has been
evolved by the State Government of
Maharashtra, that is, a Monopoly Cotton
Purchasing Agency. That agency has started
this year because of tne fact that they had to
give it up last year as the prices went on
spiralling and the farmers were not ready to
sell it to the authorities. Now the prices are
tumbling down and the Maharashtra
Government has said that they do not know
how much lower the prices will go down
within the next two or three months.
Therefore, they have arrived at a certain
formula and they have agreed to pay a sort of
guaranteed price to the farmer. The difficulty
is th-it even when the Government of
Maharashtra is ready to offer a. guaranteed
price to the farmers, they cannot go ahead
with the scheme because there is a credit
squeeze and they have not got the money.
Wh>le they are asking for nearly 100 crores
of rupees, the bank is not ready to offer thzm
more than 25 crores of rupees. The result is
that the farmers wil! be completely thrown at
the mercy of the traders. Now, the trader is
not lifting the cotton even at this lower price.
The result is, as Mr. Patil said, that cotton is
lying there without any buyers. This is a first-
rate cris's which they are facing today and
once t'ne trader knows that he has no other
alternative, then I do not know what, will be
the bottom price of cotton. And if they wait
indefinitely, there is no other alternative
machinery, the Cotton Corporation is not
coming into the picture, the Maharashtra
Government's monoooly cotton purchasing
agency also is not coming into the picture,
and the trader is also not coming into the
picture. Then what happens to the peasant?
He has produced the cotton and he is waiting
there because he wants some money for the
expenditure on inputs that he has already
incurred. And he finds that there is no buyer.
This is the difficulty that the Government has
to face. There-
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fore, I would like to urge upon the Go-
vernment to come to some conclusion imme-
diately. If you want that he entire thing should
be left to the sweet mercy of lhe traders, all
right, then, do not talk, about this monopoly
cotton purchase nd production because this is
not going to happen. If you really want (hat
this sort of an agency should be developed,
then see to it that it is developed. Otherwise,
this sort of indecision between the Commerce
Ministry and the Reserve Bank will no help. 1
know that Mr. Chattopadhayaya will be very
much corect if he says, "I have nothing to do
with the credit squeeze. " It is the Finance
Ministry." So, it is for the Finance Ministry,
the Commerce Ministry and the Agriculture
Ministry to sit together and see to it that a
very large sector of our farmers who are
producing one cf the vital necessities of life
are not affected I do not know what is going
to happen tc the 800 million square yards that
have been targeted for producing coarse cloth.
How will it come if there is no cotton with the
mills?

AN HON. MEMBER : They will import
cotton.

SHRI N. G. GORAY : That will be a self
destroying step. I would, therefore argue or
rather plead with the Government that they
must be very quick in evolving a formula
otherwise, the cotton will get wasted and
there will be a lot of discontent so much so,
perhaps, the peasant will not grow any
cotton at all next year. And there may be a
cotton famine in this country which will be
a real calamity indeed. Therefore, I would
like to know what the Government is
thinking on this very grave issue.

PROF. D. P. CHATTOPADHYAYA :
Sir, I have already very briefly indicated the
Government's thinking in the matter.

SHRI N. G. GORAY : How do you §et
out of it ?

PROF. D. P. CHATTOPADHYAYA

1 will refer to those
questions which he has raised.
that wce

specific
It is true
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have a very good cotton crop this year. It is,
perhaps, largely because of the fact that last
year, the farmers got a good price, an all-time
good price and also because our textiles
fetched an all-time good price ;.nd good
exports. That is, perhaps, the main reason why
they have gone in in n big way for production
of cotton. Sir, the hon. Member has raised this
question. This thing happened year before last
in jute also. They got a very good price year
before last, and, therefore, last year, they
produced in a very big way. But, Sir, now a
new situation has developed which, neither we
thought of nor anybody in the Opposition
thought of. And. Sir, both in the Cotton
Corporation and in the lute Corporation, in
anticipation ot a b'g crop and in pursuance of
our own policy of increasing the area of
operation, we have set up more purchasing
centres and I emitted more people and trained
more people for purchases. And because of the
development of an unanticipated situation like
the highly intlationary situation, credit
squeeze has come. Sir, it is not that we do not
like to help the growers in the cash crops field.
We wanted to do it and, therefore, we set up
the purchasing centres. And the credit squeeze
has come. And because of the unprecedented
and unanticipated inflationary situation, we
have been put into a very tight position. But
even then I will submit. Sir, although the APC
price—average price for cotton—has been
fixed for this year at Rs. 192 and particularly
referring to the Laxmi variety, the average
ruling “rice is Rs. 300. And, Sir, it is not our
policy to leave everything to the market
forces. But I am just stating a fact. Even the
market forces are ensuring the price at the
level of Rs. 300 while the A.P.C. price is
Rs. 192 per quintal.

SHRI MULKA GOVINDA REDDY
(Karnataka) The procurement price is
not more than Rs. 250 'in Karnataka.

PROF. D. P. CHATTOPADHYAYA : I am
giving the official figures and I stand by
them. There are two or three other crops
where even this difference is not there and
even so, because of the shortage
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of funds we cannot do anything. We have
received both ministerial representations
and people's representations; M.P.s. have
met me. They were very persuasive in their
argument for the necessity of extending
more credit to the CCI and also to the
Mabharashtra Cotton Corporation. We are
trying to persuade the Reserve Bank and
the Finance Ministry also, but I must
submit that they have their own difficulties,
their own priorities. And priorities are
drastically and suddenly changed. You
know what has happened to our planning
also. So, taking all these things into
account, I would submit that we are taking
every possible step in consultation with the
Finance and Agriculture Ministries to do
the best we can but, Sir, I repeat, the
situation is very hard.

I would say one word more, about import
of cotton. Cotton production is some 65
lakhs or something like that. As I have said,
because of the high prices of our cotton, our
export has suffered very stiffly. The import
we talk of is only of one or two lakh bales.
Just in comparison with our total
production, it is very insignificant and that
too, not long staple but medium staple, the
staple which we need for producing textiles
exclusively for export purposes. That cotton
when we import we will take every possible
care and we assure it will be only for export
purposes, so that we can export it, and that
will not hamper our operations or our
planning for purchase of cotton so far as
indigenous cotton is concerned. But unless
we retain our export market at competitive
prices, once we lose it we lose it for good.
Therefore, our cotton purchase policy
should not frighten any of us. It does not
damage the cause of the growers in any
way.

SHRI S. G. SARDESAI (Maharashtra) :
The previous speakers pointed out how tlie
actual operations of the CCI this year have
been harming the various sections of the
cotton growers and pointed attention has
been drawn to the fact that it is necessary
for the Government to intervene im-
mediately and effectively if the effects of
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this drastic fall in prices are not to be seen in
the reduction of cotton production next year.
That was the point which so many others have
made. I would like fo go a step further. In
face, a comparatively more basic aspect of the
question is there because that arises from the
replies given by the hon. Minister himself.
The hon. Minister, twice, thrice or four times
replied repeatedly that the problem this year is
due to lack of financial resources to purchase,
credit squeeze and two or three other things
which he has pointed out iii his own way. The
whole system of cotton prices and cotton
production is such that if this year there is an
enhanced production, that is because last year
they got higher prices; and because they got
higher prices they produced more cotton this
year and, therefore, this year there is a fall in
prices. That is the logic of the whole situation.
This point also was made. The third thing
which the hon. Minister pointed out and the
other Minister also said in the morning puts
before us a. sort of contradiction in the
interest of the cotton grower and the textile
consumer.

The thesis which is placed before us is—I
am using the word 'thesis'—(hat either the
cotton grower or the consumer has to suffer.
If you want to bring cloth within the reach of
the common man, how can it be done without
reducing the price which is paid to the cotton
grower, | want to deal with this question. This
question has again and again been raised and
it has also been raised today by the hon.
Minister and the Government itself.

The first thing that the Government has to
see-->n fact the hon. Minister, Mr.
Chattopadhyaya knows all about it but he
wants to emphasise it—that the whole ques-
tion of credit squeeze and these things are a
development only of last year or of a couple
of years, it is not such a long range question
but the question is whether cotton prices rise
or fall, in either case it is the cotton speculator
and the cotton millowners who make the
profit. This is as ancient as the modern
textile industry
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of India. Nothing new. Go back right to
1853 when our textile industry started. Year
after year, whether it is the rising prices or
lowering prices, in either case il is the trader,
the speculator and the millowner who have
made the profit. In both the cases, I repeat,
whether the prices have risen or the prices
have fallen, it is the actual cotton grower and
the consumer who has suffered. The ultimate
result is the economics of this industry
which all of us know and that is the real
cause. So, the question is not of this year
alone. Our friends have rightly demanded
higher prices but I will pose the question in a
different fashion. It is not just a question of
demanding higher or lower prices. The real
problem is to deal drastically with the
speculators. Both the grower and the
consumer at least pose the problem in that
fashion and that problem does not relate to
this year or last year, it is a continuous
problem which has been still further ac-
centuated by the inflationary foces. That is
why I want to go beyond this.

In this connection, I should like to place
certain things before the'» House because I
have been more directly connected with the
cotton textile industry, with the Cotton
Corporation of India, with the public
undertakings and other things. Mr. Chat-
topadhyaya knows all about it. he must have
been dealing with these things. So far as the
Cotton Corporation of India is concerned, it
will be a matter of revelation to the hon.
Members and to the public outside that in the
Articles of  Association of Cotton
Corporation of India which lays down
something like 40 or 50 objectives, the
words 'stabilisation' or 'remunerative prices
for the grower' just do not occur. Such words
do not occur anywhere in the Articles of
Association. Will you believe me? Here is
the Cotton Corporation of India started by
the Government of Jndia. Time and again we
are told, even the Cotton Corporation itself
has made a statement that their noble
purpose is to stabilise prices, that their noble
purpose is to give remunerative prices to the
grower but these words are just not there. So,
what is the use of the Cotton Corporation
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or India? it is just a simple joint stock
company for the purpose of purchasing
and selling cotton with government money. :
hut is just (he purpose of the Cotton
Corporation of India. 1 do not blame
them in this respect. What are they to do ?
When we ask them if it is not necessary to
incorporate these words in the Articles, they
say that they are helpless, these are just not
there.  Poor fellows. \\'i they do? I pity them
also but I want to understand that
position. All that they can do is that
when prices begin to come down and
collapse, when  a substantial price-fall has
taken place and when these speculators have
gained by that price-fall, almost ;;t the end of
the process they come forward and purchase
cotton.  This is all that they have done last
year and when the prices rise too high they
stop purchasing so that prices do not rise si. il
I farther. is this not a direct aid to the
speculators and millowners ? What else is il ?
It has now been proved that what actually
happens is that when prices fall to such an
extent and" they purchase without having any
effect on the  market, ultimately the
millowner gains. Have you gone into the
question of the price which he pays to the
Cotton Corporation of India and the price
at which he sells his cloth ? Normally, offi-
cially, formally or informally such figures
just do not exist. These figures do not
exist at all. I will put a question further.
You say credit squeeze this year, but the
Cotton Corporation has never purchased
more than 5 to 7 per cent of the total
cotton production in India. How on earth can
they help it? Their resources and
finances do not enable them to purchase
even five per cent of the total production. j
Are you going to stabilise prices and give a
remunerative  price ? Basically and
theoretically it is absurd and it just cannot be
done. My point, therefore, is let the
Government be frank and honest and say :
this is a vast problem. Then they can
see precisely what should be done. My
complaint is not about just what is being
done this year. We must set up an insti-
tution which intervenes in the cotton trade
sufficiently. It is a long-range problem. I
am not just talking of this year. It should
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have the resources and the constitutional
authority to work out a remunerative price
und pay il to the producer. Otherwise, the will
not get a remunerative price. The consumer
will pay a high price and the speculators and
the millowners will rule the roost as they have
done up till now.

MR. DEPUTY CHAIRMAN : Now, you
will have to wind up.

SHRI S. G. SARDESAI (Maharashtra): At
any rate, so far as cotton is concerned, it is not
even their claim that they go into ihe cost of
production. Why do you say these kinds of
things ? It is not a question of what price was
prevalent the previous year and some sort of
adjustment this year without going into the
cost of production. i want a decisive proof
thai they do not go into the cost of production,
it lies in this that the floor price which they
fix year after year is always very much lower
than the prices which ruled even when the
cotton price collapsed. I want to understand
what sort of cost of production is this, which
does not become operative even in the worst
year for cotton. I can understand it if the
Agricultural Prices Commissions price is
higher, but even when the cotton prices
collapse, the APC's Price is much lower than
the collapse-price. Are we going to be told
that when prices collapse the agriculturists do
not suffer ? These are the realities. (Time bell
rings). I ,.m finishing. I do not want to repeat
any of the points made. My only point is this.
1 ot the Government give us an assurance that
the entire constitution and resources of the
Cotton Corporation and the question of
calculating the cost of production will be
actually gone into. It should not be in this
haphazard fashion. Somehow or other we may
pass this year, but at least such a thing has not
taken place in the last five or six years.

PROF. D. P. CHATTOPADHYAYA :
The main point which Mr. Sardesai has made
out I have already referred to in connection
with Mr. Tyagi*s point, namely, the
unreasonable difference between the
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growers price and the mills price accounted
for by the operations of the speculators,
traders and middle-men. It should be
minimised and, if possible, eliminated. The
whole idea of establishing the Cotton Cor-
poration of India or supporting the Maha-
rashtra Government's monopoly cotton
purchase scheme is just to bear out the point
he has made.

SHRI S. G. SARDESAI : No, no. It is
not in the articles of association.

PROF. D. P. CHATTOPADHYAYA : [ am
coming to that. There are many articles, aims
and objects. If you put them
together and look into the history and practice
of the last three years you will find that the
Cotton Corporation of India was established
precisely to see that cotton price does not
crash. It was crashing in 1971-72 and
immediately after that.

SHRI S. G. SARDESAI : That is not so.

PROF. D. P. CHATTOPADHYAYA:

I may tell you it was in 1971-72, in the wake
of the Inde-Pak war, when the cotton price
was falling, particularly in Punjab and
Rajasthan, ihe Corporation was formed. If you
look into its formation history you will find
that the motivation is to help The farmer. And
they did not sell neces-sarily ai market prices.
Fhey do not work as an ordinary trading
organisation. They ha\e sold their cotton
sometimes below ihe market price, in order to
stabilise the market price. So, it is not that
simple, i do not know just at the moment if
the words 'remunerative price' or 'stability' are
there or not in the Articles of Association. The
steps taken in the last three years will bear out
the fact that they have been working as a sort
of really public undertakings selling cotton.
This is one thing. Even today ihcy are making
purchases of long staple cotton in Andhra
Pradesh, in Tamil Nadu and in some other
areas where the price did pose really a serious
problem. We naturally agree with the ob-
jective that the Cotton Corporation of India
should set before itself. Bui because of the
credit squeeze we cannot do what
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we like. Bui I would submit one point also—
we are all for helping the poor cotton growers
or even the middle level cotton growers and
unwittingly we should nol patronise or back
the very big growers of cotton who have got
very good prices and we should not
intentionally support their high price. That
will be a very bad cause indeed.

SHRI BABUBHAI M. CHINAl (Maha-
rashtra [ : [ have a few questions to ask. Firsl
of all. (he estimates of cotton crop and for that
matter, any agricultural crop including food
seems to go wide pff the mark from the actual
position. Why is it so ? For instance, in regard
to cotton he was thinking in terms of 55
lakhs of bales and now we arc having nearly
65 lakhs of bales. Every year we are going
wrong on our estimates. The Government
must have a machinery by which we must get
the correct estimate so that we may be able to
plan our requirements *in advance.

Secondly. 1 would like to know ; If the
prices of cotton have fallen substantially,
what is the policy of the Cotton Corpora-lion
of India in giving price support ? When will it
start buying ? What is the fund at the
disposal of the Corporation ? We are told
all the while by the hon. Minister that the
credit squeeze being there, the money
supply being very meagre at their disposal,
thoy have not been able to help the growers
to a great extent but only to some extent. 1
want to know who is going to support the
cause of the cotton growers. The mill-owners
can come and meet the Finance Minister
and the Commerce Minister and put their case
before them. The cotton growers cannot
afford to come from their districts to Delhi
and put across their case before the
Finance Minister or the Commerce
Minister, with the result what some of the
MPs who are in touch with them have to
take up this matter with the hon. Ministers. [
do not want to say that too much money
should be given to them. But due credit should
be given to stabilise the prices to the Cotton

Corporation of India, and the hon.
Commerce Minister must use his
influence  with the hon.
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Finance Minister for that. Only Rs. 10
crores. It does not cover even one dis-
trict of any Stute, let me tell you frankly.

Therefore. some way should be found.

234

Also. now that a distinguished trade
union leader, Mr. G. Ramanujam, has be-
come the Chairman of the Corporation, I
would like to know who are his non-offi-
cial and official advisers.  Afier ull, the
Cotton Corporation has to be run with
some advisers with the Chairman. Aad |
would like to know il the Government
has decided upon who they are.

Then, Sir, what would be the relation-
ship between the cotton prices and the
textile prices and the profits of the textile
industry and the bonus payable by the tex-
tile industry to workers?

Why 1 am asking is this. He said in his
reply that he wants 1o look after the con-
sumer’s interest. and very rightly so. T have
nothing to say against it. But the Calling
Attention mentioned about labour also.
Now, if more cotton prices are going to be
given, also textile prices are to be given
mare : with inflation increasing and with
the cost going up, it will affect the labour.

Another point that 1 want to know is
whether the fall in cotton price has not yet
industry and the bonus payable by the tex-
tiles ; if so, how it is reflecigd *

Finally, Sir, everybody knows Gujarat
is the last to give its cotton crop. It comes
after February.  Therefore, 1 hope the
Government has taken care of the Gujarat
crop. May I know whether the Guvern-
ment will keep cushion for the Gujarat
cotton growers? 1 shall be grateful if the
hon'ble Minister enlightens me on these
points.

PROF. D. P. CHATTOPADHYAYA ;
Sir, most of the points raised by Mr.
Babubhai Chinai have been answered by
him. For example, he usked about the
funds with the Cotton Corporation.  Aml
he has already answered that saying thut
they have Rs. 10 crores. He has also said
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that Rs. 10 crores is not enough for purchase
purposes even for one district. So he knows
the problem very much.

SHRI D. D. PURI (Haryana): Wind up the
whole thing then. Why hold out false hopes 7
Wind up the whole thing.

Wt v wifem - 3w A1 fewm A
AT | WEMET gerorE o Ao fa
ffar | ar o wet ofEe Ewer
a7 T Fen o§ o= w fmo g
FT NTERET VR ARt oAt o

PROF. D. P. CHATTOPADHYAYA: Sir,
we have already said and said rather in detail
that we have a plan to purchase more cotton.
Therefore, we set up more centres. We
recruited more people, trained more people.
And now what has happened? Every day the
Plan targets are changed providing foi'
importing food. That upsets our plan. So in
the face of this difficult situation if we
advance the logic of despair in this thing, it
may be good but not good for the public
itself.

Mr. Chinai asked whether we can set apart
more funds for purchase operations. Sir, |
have already raid that our objective is to
strengthen the public sector or the co-
operative sector purchasing institutions and
take mflre credit from private trade channels.
One of our objectives would be to make more
money available for the Cotton Corporations
and less to the traditional trade channels. We
will see to it how it can be clone and we are
engaged in an exercise with the concerned
Ministries. We have the advice of the people
formally or informally including the advice of
knowledgeable people like Mr. Bnbubhai
Chinai.

I must say, Sir. that the Cotton Textile
Corporation has made profit and if they
reduce profit and as a result the price is
reduced heavens would not fall over the
cotton mills. They should agree with that.
Instead of that they are raising a hue and cry
and making much noise which has no
substance. Sir, the Government is very much
against this sort of creating an at-
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rnosphere of panic and depression which i.»
not warranted by the real situation. The
Government will very strongly oppose any
idea of cut back in the production which is
not justified at this stage. But other
suggestions are suggestions which we will
look into.

SHRI NFREN GHOSH (West Bengal): Sir,
1 would like to know whether the ap-
pointment, because he is even now General
Secretary of the INTUC, is a political ap-
pointment, because he is even now General
Secretary of the INTUC ? 1 would like to
know whether it is not a fact thai between
1961 and 1971, in a decade, r;:w cotton prices
have doubled ? Mr. Chattopadhyaya took over
in February, 1973. Between February 1973
and August 31, 1973, the wholesale price
index rose by 202 points. In one decades,
cotton prices doubled and during one year of
his tenure, they again doubled. It is something
fantastic. He did not spell out the figures." I
have spelled out thi" figures.

PROF. D. P. CHATTOPADHYAYA : 1
have mentioned it.

SHRI NIREN GHOSH : The index reached
408 on August 31, 1974, a rise of 202 points
since February 1973. Tn whom has ' this
fantastic profit gone ? Have the poor and
medium peasants got it ? I do not think so. The
speculators, the big sharks anil the landlords
have got it. Your Ministry has benefited' them.
I make that charge.

He said there is dearth of funds. I stand for
complete monopoly purchase of cotton at a
remunerative price which should be gone into
and fixed bv a commission in which trade
unions and kisan organisations are represented
so that the noor and medium peasants are not
cheated. Now, is it a fact or not that between
1960-1971. cotton mills exported a total of Rs.
695 crores worth of cotton textiles, but during
the same 12 years, the Government spent a
total of Rs. 1,383 crores in foreign exchange
on account of imports of raw cotton, cotton
textile machinery, chemicals and dyes for this
industry ? The so-called cotton textile export
amounts to a net loss



237  Calling Attention

of Rs. 688 crores in foreign exchange.
There is no gain ; it is a net loss of foreign
exchange. Why have you spent these vast
sums of foreign exchange, vast sums of our
money ? Why is not money available ?
Why does this credit squeeze come in ? Is it
not a fact that the raw cotton tha' is
imported is not meant for export ? The
textiles that are made out of it are superfine
varieties made for the upper strata. I have
every doubt if any exports is made from the
two lakh bales of so-called medium staple
cotton. You export only from the Indian
raw cotton. Whv are you wasting money on
importin* two Iakh bales of medium staple
cotton ? This money can be utilised. Then
Government subsidy to the cotton mills
during these years exceeded Rs. 416 crores.
So the net loss of foreign exchange is more
than Rs. 600 crores and Government
subsidy is more than Rs. 400 crores.

Then you plead there is no money. Poor
and medium peasants should not be allowed
to sell in distress. You have to provide for
them. At the time of distress sale, you must
make the total purchase. In other words,
you should see to it that distress sales are
taken over completely and fully purchased
by the Cotton Corporation of India. So,
there is no lack of funds. Your entire policy
is monopoly oriented and Kulak oriented.
Thai is the reason for this. This steep fall
has not been to the extent that it will hurt
Kulaks. I differ er this. I want to ask :
Would you stop subsidy to the cotton
textile export and would you stop
importing of cotton any more? For export,
you use only Indian cotton and not
imported cotton. Your entire policy is anti-
Indian, monopoly oriented and Kulak
oriented. Ordinary peasants and lower and
medium growers are fleeced. You have to
change your entire policy.

PROF. D. P. CHATTOPADHYAYA :
Sir. cotton price has increased in the last
few years considerably. If we take 1961-62
as the base year, then the rise between then
and 1972-73 has been 277 per cent. So.
higher price has gone to the cotton
growers.  No doubt about it. I would
like
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to submit that we do not import cotton in a

big way, as is suggested here. We have not

imported any cotton this year. We are

thinking of importing .. .

SHRI NIREN GHOSH: Can you give
figures for the last ten years so that we can
find out the average ?

PROF. D. P. CHATTOPADHYAYA:
Certainly, but not just now. Our cotton
import is due to historical reasons

SHRI NIREN GHOSH : You give the
figures for 1971.

MR. DEPUTY CHAIRMAN : Wait

a
minute.
PROF. D. P.
CHATTOPADHYAYA:

Sir, he does not believe in waiting. We
have not imported any cotton at all. This
year we are proposing to import very little
quantity of cotton for export purposes . . .

SHRI NIREN GHOSH: Why?

PROF. D. P. CHATTOPADHYAYA : 1
say with all the responsibility on the floor
of this House that it will be used for export
purposes. Home market price is so high
and our goods are not competitive in that
condition and therefore export aspect has to
be taken into account because of the good
price . . .

SHRI NIREN GHOSH : Coming to my
point. . .

PROF. D. P. CHATTOPADHYAYA : 1
am rememberinf, your point. I am not an
old man to forget it. One by one I will
answer. Since our textile goods have been
fetching good price, we have dispensed
with cash assistance. Cash assistance is not
from Government fund. This idea should be
forgotten. It is mainly from industries and
partly from the market development fund.
Even that is being reduced to make the
industry stand on its own legs. I would like
to make it very clear that we do not like to
give cash assistance.

6 p.M.
Because of the inflationary situation also,

the Government has drastically reduced the
cash assistance. Independent of that,
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that every industry and industrial exports
should stand on their own legs. Therefore, we
do not encourage cash assistance. Because of
the very difficult situation, as 1 said earlier.
Sir. this year our exports have come down to
250 and it may be 180 or 190. Something
extraordinary has to be resorted to perhaps
this year. Sir. it is factually not correct to say
thai the Government has spent more foreign
exchange on the cotton imports, etc. com-
pared to the export earnings. Between 1971-
72 and 1973-74 the picture is ... [0l lows

In 1971-72, we imported 5.5 lakh bales of
cotton and the price was Rs. 125 crores. The

cotton textile exports were about Rs. 152
crores.
SHRI NIREN GHOSH Sir, 1 have

got the figures. ..

PROF. D. P. CHATTOPADHYAYA : You
have more facts and figures and, therefore,
you will be in better position to argue. In
1972-73, we imported Rs. 80 crores worth of
cotton and we exported to the extent of Rs.
175 crores. In 1073-74. we imported 1.5 lakh
bales only and our cotton textile exports were
of the order of Rs. 300 crores. So. we have
imported, al told, during these three years,
only about Rs. 250 crores worth of cotton and
lhal too in a gradually decreasing fashion. So
we imported cotton worth Rs. 250 crores
during the last three years—I repeat that Rs.
250 crores worth of cotton was imported
during the last 3 years—and 'ast vear we
imported" only 1.5 lakh bales and our exports
daring these years mounted to Rs. 627 crores
and it would not be correct to say, Sir, that we
imported more. . .

SHRI NIREN GHOSH: Sir, I seek your
protection. He has bypassed my points and |
am sorry for that. Two points T made. One is
that the imported cotton was not used for
export and that was used for making superfine
variety of cloth sold in the internal market.
The export market was fed with the home-
grown cotton. Is 't a fact or not ? Then, there
are imports, machinery, dyes,
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chemicals, import entitlements and all

that. Give me the figures for these things.

PROF. D. P. CHATTOPADHYAYA:
Sir. I have already submitted all these things.
If not now, atleast later I wiH supply him
these things. Sir, I have said that our policy is
to eliminate imports, and. therefore, last year
we have imported only 1.5 lakh bales as
compared tn a very high figure in the past.
We want to reduce cash assistance and
imports and we have succeeded. But I
entirely agree with him that our policy should
be to depend more and more on our own
cotton and textile machinery and indigenous
materials and we have been following that
policy.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Rajnarain.

SHRI NIREN QHOSH: f concede your
point. But do you concede the point of mine

about the loss in foreign exchange and
subsidy and all that'
MR. DEPUTY CHAIRMAN: I have

already called Mr. Rajnarain.

SHRI NIREN GHOSH: How can you
rebut my figures?

MR. DEPUTY CHAIRMAN : Yes, Mr.
Rajnarain.
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23rd October, by PTI:

"The State Agriculture Minister. Shri
Bhajan Lal. stated that the cotton prices in
Haryana had fallen sharply, by about Rs.
100 to Rs. 175 per bale, as the Cotton

Corporation of India did not enter into the
open market..."
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r. Lal told newsmen here that while the price
of the American quality had come down
from Rs. 500 to Rs. 325 per bale, in the case
of desi quality it had come down from Rs.
375 to Rs. 275 per bale."
§ 9rgAr wiAEm el St awrr 0 (Time
bell

® oag armr s § o fod 3w &
wEaw Wi agr A 729 am owmw
w7 g1 o E, fod &% gdw & fam
FrEAT ¥ Al 2 w@r & 7 ourw wroee sy
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"He said that C.C.I, was purchasing cotton
in the open market in the State for the last
two years. In view of the competition, the
local dealers could not harass the grower
who was assured of a given price. However,
C.C.L's failure to come into the open market
this year had once again put the grower in an

T A1 AT AT &g BT WAy | W
ATEN gF 48 A0 AT 6T 97 "I
faega @it &1 wosft 1 gafaw s of=a
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He said, "However, he assured that as soon

extremely difficult position as he was notas the problem was sorted out, the C.C.I,

getting a reasonable price for his produce.”

would go
operations. The C.C.I, purchased over 30 per

ahead with the purchasing

ent of the total cotton production ia

TAAT A1 T faa fean £ o7 s @ @ forrew Haryana.”

T 4G a1 @1 2 wr & g7 AEET qEAr §

30 gEe  ar iﬁOﬁTom‘zoa’m
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¥ i faar b ?owﬁzﬁim?‘
FHY W wma T, o AR ¥ g
T uw o AR g AT v &
@t dER 4 fraow a3 @ @ AR A
T w9 atfy A @ v @ fegew
¥ SEET B 97 A A=A TET W A
afesy &1 W frmifm wor Sifad o sl
FAFE@ AT W A AT o g
Howam v 2, 3@ A=A §1 oA oW
T & fag gart gry 2w # SWar Ao
R @F v §TRIR T AT AT T
T GF T ACETT &1 AEN FEmT @
a9 o% g =H9T 6% oAy, = o
*9E ¥ a0 w4 A qui

PROF. D. P. CHATTOPADHYAYA: Sir,
Rajnarainji has made out very funda-mental
points but he has not raised any questions. The
first point which he made out was also
mentioned by some other hon. Members that
there should be a reasonable relation between
the growers level price and the finished goods
Ievel price. That is an unexceptionable
principle and I have already agreed that it
should be like that. And we are also trying to
do that. I have already said that we have
obtained some figures from the Maharashtra
Cotton Corporation. They have calculated the
figures os to what the difference is between
finished goods level price and the growers
level price, what the intermediaries are. What
the added value is, and what the infla-tioo
value is, etc. So, we are looking into these
factors. And, in fact, if you look into our
Party's Resolution of June 1974, they have
specifically mentioned these things. This is the
fundamental point on which I agree that
something should be done about that and we
are looking into it. Sir, I have already said that
the C.C.I, sales are not made to the traders.
The C.C.I, sells only to the mills. And this is
also one of the requirements of price
stablization. Sir, I also agree that more funds
should be made available. And we are for that.
And in that respect also. I entirely agree with
him. The more the merrier. And we are trying
for
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it. As I said, earlier, under the financial strain

that we are working, what percentage that we

can purchase that depends upon what amount

of funds that we get. So. in a way, we will

bear it in mind.

Sir, Mr. Niren Ghosh made one point
Perhaps, it might be of interest to know that
although we have imported cotton from Sudan
and Egypt, but we have also, on that very
account, exported annually more than Rs. IOO
crores worth of goods to those two countries.
So, if we do not look at that aspect and only
look at this aspect, this aspect might look a bit
infla-led... Mr. Niren Ghosh, why are you
looking at the press? For a change, look to this
side also.

Sir, the second point is that replenish
ment for dyes and chemicals, etc. fc 6.
per cent . . . (Interruptions) Please listen.
The replenishment for dyes and chemi
cals is 6.5 per cent of the A P.O.
value. At Rs. 600 crores, the
replenishment was only Rs. 39 crores. On the
basis of exports of Rs. 600 crores, only Rs. 39
crores have got replenished for dyes and
chemicals. So, the figure is not that big as the
hon. Member might think.

SHRI NIREN
the machinery?

PROF. D. P. CHATTOPADHYAYA: We
are relying almost entirely on indigenous
production . ..

GHOSH: What about

(Interruptions)

SHRI NIREN GHOSH: Sir, I would like to
point out that I gave the figure* which are
from the Government sources. These are not
my fictitious figures.

PROF. D. P. CHATTOPADHYAYA: The
figures are correct. But they are quoted out
of the context.

st ome o (zfaom) : & 98 saEw
¥ a2 AT e £ TR oI % werw Py
Fum &1 g€ § 3w s W g ¥ fm
# faodt adm wwAr @ A ZEA wOH A1
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MR. DEPUTY CHAIRMAN: Me wanted
you to print more notes.

PROF. D. P. CHATTOPADHYAYA:
I think, Sir, that credit squeeze and Govern-
ment's  anti-inflationary measures  have
affected not only the agricultural sector but
the white-collar sector also. *

at e fag o el @ Aewarz wdl

]

PROF. D. P. CHATTOPADHYAYA: In
some cases, proposed D.A. has not been
given. Sometimes, D.A. has been due, but it
has not been given. The impact of anti-
inflationary measures has been perceived not
only in this field, but in other fields also.

wt e feg o owEA TEE 6 200
TR T aAsATe Wifg 0% e 0 &dr
T 491 W AT g

PROF. D. P. CHATTOPADHYAYA: He
asked as to what will be the total money
required if the whole production of "Kapas' is
purchased. Sir, at the current level of prices, it
may be nearly 900 crores of rupees. Even if
we propose to purchase 25 per cent of the
production, that wiH need 225 crores of
rupees. It will be very difficult for us because,
as I have already said, we have provided only
10 crores of rupees which will not be ade-
quate, as Mr. Babubhai  Chinai said, to
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purcnase even tne production of one particular
district. This is a very dilticult situation. I
have assured that it is our endeavour to see
that the cotton growers, particularly, the
middle and the poor cotton growers, are not
put to unnecessary hardship. It will be our
endeavour to see that the money which
ordinarily goes to the private trade channels is
diverted to the Corporation sector and public
sector undertakings. But I cannot quantify the
amount of credit which I will get as a result of
my endeavours. Sir, it will be my effort to do
the maximum. I can assure you that I am very
much sympathetic towards the demand of the
cotton growers because if they do not get a
fair price, production may be less and that
may affect the industry and export. So, it is In
our own national interest that we should look
after the demands of these middle cotton
growers and the poor cotton growers. As I
said before, the price is not that low as it is
sought to be made out sometimes. It is still
much above the A.P.C". price level and above
the price that was prevalent last year. So,
though we should be very seriously concerned
about it, we should not be alarmed about it.

MR. DEPUTY CHAIRMAN The
House stands adjourned till 11 A.M. to-
morrow.

The House then adjourned at
thirty minutes past six of the clock
till eleven of the clock on Friday,
the 22nd November, 1974.
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